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C E.NTRAL ADIiINi STRATI V E .FRI BUNAL 
CUTTACK BENCH, CUTTACK 

ORIGINAL APPLICATION NO. 511 OF 2008 
CUTT&CK, I'FIIS I HFLDAY OF January, 2009 

Sri. Pradeep Kumar Dash 	 . Applicant 

Vs 

Union of India & Others ....................Respondents 

FOR INST RUCT IONS 

1. Whether it be referred to reporters or not? 
:2. Whether it be circulated to all the Benches of the Central 

Administrative Tribunal of not? 

(C.R.M04a) 
	

(K .1 hankappan) 
MEMBER (A) 
	

MEMBER (J) 



C E.NTR&L Ai)MINJ STRATi VE TRI BUNAL 
CUTTACK BENCIi, (I UTTAC K 

ORIGINAL APPLICATION NO. Si! OF 2008 
CUTTACK, THIS T14E2-14)Ay OF January, 2009 

C OR AM 

t-J(I)N 'BLI N1r.. it) Slid? K Til AN.KAPPAN, MLMBER(J) 
HON'B.LE Mr. CR.M()H APATRA, MEMBER(A) 

Pradeep Kumar Dash,, aged ihout 38 years, son of Bhaskar Dash, At:-
Marutivilla, P.O. Magnetix Road, Bhubaneswar, Dist. Khurda 

Applicant. 

Advocate(s) for the Applicant- M/s. H.N.Mohapatra, A. Sarnantray 

VERSUS 

1, Union of India represented through its Secretary, Telecommunication, 
B ,SNL. Headquarters, Sanchar Bhawan, NewDeh. 
Chief General Manager, Telecom, Orissa Circte, Bh.arat Sanchar Nigam 
Ltd., B hubaneswar, Dist ..Khurda. 
Asst. I)irector, Telecom U-I .R.D.) C!o Chief GeneraL Manger, Telecom, 
Orissa Circle, Bharat Sanchar Nigam Liniited, Bhubaneswar, I)ist. 
Khurda. 
Telecom District Manager, Bhubaneswar Telecom District, At/P.O. 
Bhubaneswar, Dist, Khurda. 

.........Respondims 

Advocates for the Respondents -- Mr. SB .Jena 



QRDEI 

The applicant is the son of a medically decategorized 

Telecom employee. ['his is the second roimd of litigation by the 

applicant, for getting appointrnent under the Compassionate 

Appointnient Schenie of the Department. The applicant. •by filing 

(iA. 15/02 has got an order for consideration of his case for 

compassionate appointment, against a suitable vacancy 

commensurate with his educational qualification as per the order 

dated 08,08.200,21. However, in compliance to the above order, the 

Respondents passed Annexure-A!12 order rejectmg the claim of the 

applicant, which is under challenge in the present (IA.. 

2. 	Considered the claim of the applicant and perused all 

the records produced along with the application and also the earlier 

order passed by this Tribunal. The claim of the applicant is that his 

fither, one Late Bhaskar Das, while working as Sr. Telephone 

Supervisor was ordered to be medically invalidated on 2903. 1994 

afternoon. Subsequently, the father of the applicant himself had filed 

certain applications for getting compassionate appointment in favour 

of his son, the present applicant, with a further representation to the 

Hoifblc Minister for Comniunication., (Tovt... of India during 1999. 
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However, since the claim of the father of the applicant. and the 

applicant has not been allowed, they approached this Tribunal by 

filing (iA. 15/02. This Thbimal considered the case and directed. the 

Respondents to consider the claim of the applicant for 

compassionate appointment. Thereafter, the reports were received 

from the sub-ordinate authorities that the matter was placed before 

the high power committee and the higher power committee found 

that though the applicant> s father was invalidated during 1994 but 

the benefit of compassionate appointment scheme can be given to 

the son/daughter/near relative of deceased Govt. employee only in 

exceptional cases The high power committee finds that family 

income of the applicant is high and the family is not sutiring from 

any indigency so as to consider the claim of the applicant for 

compassionate appointment To come to this conclusion, the high 

power committee considered certain facts such as number of the 

family member., the date of invalidation of the father of the 

applicant, the income of the family of the applicant, the landed 

property owned by the family of the applicant and such other things 

and held that the family is gettmg liunily pension payable under 

rules and the applicant is quite grown up for self sustain and from. 

the date of invalidation of the father of the applicant, the family is 

maintained well. for the last 12 years and hence the family is not 
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hvmg in indigent condition and, thereby, the high power committee 

rejected the claim of the applicant. 

3 	in the above background, we have considered ever 

aspect of the case and we pW ftilly agree with the frndingincurred by 

the high power committee. We are of the view that the judicial 

pronouncements governed by the H on ble Supreme Court and 

various High Courts are to the effect that the compassionat.e 

appointment schern e promulgated by the Goverruneiit is for 

immediate recouping of the indigent hunily due to the death of a 

Govt. employee or in invalidation of a Govt. employee. In this case, 

the father of the applicant was ordered to be invalidated on 

29 O3. 1994 and, through out this period, his family is getting flimily 

pension as per the rules and there is no circumstances to hold that 

the applicant, is entitled to the benefit of extended meaning of 

compassionate appointment scheme. Hence, we are of the view that 

the (.)A.. is devoid of any merit and it stands dismissed accordingly. 

(Ci.M4ifR') 
MEMB ER (kDMN.) 
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(K. IHANKAPPAN) 
MEMBER (JUDL.) 


